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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BRANCH

0. A. No.SSD/f%g OF 2018
-AND-

In the matter of :

An application U/S 19 of the Central
Administrative Tribunal Act-1 985.

-AND-

In the matter of:

An application for  the non
C(_)nsidexlation for appointment by the
N.F.Railway under the cofnpassionéte
groﬁnd of Chhotan Roy being Applicant
No.1 and other benefits to the family of

~ Late Uma Roy.

-AND-

" In the matter of:
i) Chotan Roy, S/O Late Uma Roy %QW‘J :
. 2) Basanti (Roy) Das, W/O Late Uma

Roy; _

Who was working as chowkidar, posted
at under Chief Medical
Superin_tenden.t, Alipgrduar Junction,
Railway - Hospital, at . Alipurduar
Junction, who died in harness on 20-
01-2006.




Residing at: Dakshin Majidkhana
(Western  Side), P.O. Majidkhana,
Samuktala, Dist. Alipurduar-736208.

| ceeees.Applicants

-VERSUS-

: | 1) Union of India
t, Service through the  Secretary,

, Ministry of Railway, Government of
¢ India, Rail Bhavan, New Delhi-110001.
i 2) The General Manager,
é N.F. Railway, Maligaon,Guahati-
;h 11,Assam
4 :

3) The Divisicnal Railway Manager.

North Frontier Railway, Alipurduar

; Division, Office at- Alipurduar

= Junction, P.O. & P.S. and Dist.

‘ © Alipurduar, pin-736123.

2 '4) The Divisional Personnel Officer.(P)

£ North Frontier Railway, ~Alipurduar

3 A Division,Office at- Alipurduar

Junction, P.O. & P.S. and Dist.

g Alipurduar, pin-736123.

g - SO 5) The Railway Hospital,

! A “ North Front Railway, Alipurduar at-

' :; R ‘o Alipurduar Junction, P.O. & P.S. and

T Dist. Alipurduar. 36|23
in—:—-—m'—h--— -
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6) Sumitra Rey

s B :
at- Shyamaprasad cols
Junction, P.O. & P.s.

Alipurduar. ‘}3,5' 22

7) Shivji Roy

C/0 S. ~Seng1.ipta

296 /B, Officer Colony |
Alipurduar Junction, Pin-736123.

..;’Res_pondents
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CENTRAL ADMINISTRATIVE TRIBUNAL

L KOLKATA BENCH
0.A/350/1538/2018 | Date of Order: 22.01.2019
M.A/350/765/2018 |

MA/350/764/2018

. Coram: Hon’ble Mr. A.K Patnaik, Judicial Member

Chotan Roy & Another —vs- N.F Railway

For the Appllcant(s) Mr. S. Adhikary, Counsel |
- For the Respondent(s):. None -
| ORDER (ORAL)

A K Patnaik, Member (J):

4,

ety

Heard Mr. S. Adhlkary» Iz%\(i@ﬁﬁsa %di‘ga?gap licants,

~th t authority to - issue
compassionaté, A1 applicant no. 1 to any
suitable post undetthe n hame

pay the terminal beneﬁts of late Uma Roy to the Applicants as
admissible under the law.

b) An order stating that the Respondent Authority to pay all arrears
and due with 12 % interest to the applicants as the Respondent
Authority are setting tight over the issue since the death of Late Uma
Roy. ‘

¢) An order prohibiting respondent to issue any appointment under the
“died in harness category till applicant no. 1 is appointed and on the
same.

d) An order or orders d1rect10n or dlrectlons as the Hon’ble Tribunal
may deem ﬁt and proper.’

After hearing in extenso, Mr, - Adhikary, Ld. Counsel for the applicants,

prayed ‘liberty of this Tribunal to ventilate applicants’ grievance by making a
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comprehensive representation to Respondent Nos.2 and 3 within a period of two

~weeks.
i

5. After hearing Ld. Counsel for the applicant, without going into the merit of
the matter, I dispose of this O.A. as well as M.As. granting liberty to the applicants

to make a comprehensive representation, annexing relevant documents, if any,

L

before Respondent Nos.2 and 3 within a period of two weeks from the date of
receipt of odpy of this order and in case any such representation is preferred within
;1 period of two Weeks from the date of receipt of copy: of this order then
Respohdent Nos.2 and 3 are directed to consider all the points to be raised in the

sa1d representation as per rules. and reg%llanﬁgs 1n*ferce and communicate the result

to the applicants in a w,éll pe :A‘q&_g ler.y

w1th1n é’j@;i‘i 3d of six weeks from the

? ».I..!.

date of receipt of the %ﬁid regres A0 gh I*‘ha e not expressed any
S
opinion on the ment?of the,t at*'“i:s ke iteclear that if after such
R 5 ‘
consideration the ,gn%{/ance D f fourd; t§ be genuine then
‘-% > ey

expeditious steps be takenzte%‘an : 50 p3381 : nate appointment in
D)

respect of applicant No&l ﬁ' th‘l na ﬁhthegperl d. of’slx eks from the date of such

consideration. M,

6. With the aforesaid observation and direction, this O.A. as well as M.A. Nos.

764 and 765 of 2018 stand disposed of. No costs.

7. .Copies of this order be handed over to the Ld. Counsel for the applicants.
Appli.éants are ‘gr_a_nted liberty to annex a copy of this order, along with their
;rei}'jhré.sén.tation to be preferred within two weeks.

K Patnalk)
Member(J)

RK/PS




